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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH

AT HYDERABAD
*hk

Q:A. 4_0__6‘ 97. -

M. Sankara Rao .. Applicant.
Vs
1. The Sub-Divisicnal Engineer(Groups),
u)‘ Telecomunication, Garividi.
2. The Telecom District Engineer,
Vizianagaram.
3. The Chief General Manzger,

Telecomunications,
Doorsanchar Bhavan,
Nampally StationRoad,
Hyderabad.

The Chairmao+,

Telecem Commisgsion,
New Delhi. '

.o Respondents.

»
.

Counsel fcor the applicant Mr.K.Venkateswara Rac

Counsel

*
-

for the respondents Mr.V.Bhimanna, Addl.CGSC.

THE HON'BLE SHRI R.RANGARAJAN

CCRAM:

MEMBER (ADMN. )

THE HON'BLE MEMBER {(JUDL.)

SHRI B.E&. JAI PARAMESHWAR

—

J
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the date of attaining majority. The service@rgndered by the:

applicant in that OA esrlier to the date of attaining majority

{
/95
[

i.e., the boy service cannot be counted for purpose of seniority

That OA was disposed of after considering the direction in OA.144

dated 29-11-95 which is relied upon in this OA., OA.1445/95 was
eﬁ}d

in 1992 (3) SLJ 21 (Smt.Mira Bagchi & @nother Vs, Gobinda ChandraBal

1

based on the reported judgement of the Calcutta High Court report

& Ancther),

6. In view of what is stated above, the judgement in OA.

106/93 aecided on 3-9-96 gguarely covered the various contentions

made in this OA. Hence, for the reasons grated in OA.106/93 thig|

OA 15 alsc liable to be rejected. Accordingly, it is dismissed a

the admission stege itself, No costs,

J




J(ﬂnnexure-l). Thie letter is re-procduced belcw:ﬁ

-20

: CRDER ’
P “
ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBEKR (ADMN.)

b Heard Mr.K.Venkateswara Rao, learned coﬁnsel_for the

'apblicant and Mr.v.Bhimanna, learned counsel for fhe respondents.

&2." The applicant inkhis OA has challengeg | the validity

of the impugned memo No.RE=-1/CM/Reg./95-96/Vol.1I/123 dated 8-10-26

“Please ,efer to the letter cited where%n the represen-
tation of Sri M.Sankara Rao, RM, Garividi for counting of bey
AdYS Was forwafded. In this connection, itlis to say that
the service rendered before attaining the m%nimum prescribed
age ehall not be counted for the rurpose of regularisaticn
while computing ten years of service as perlthe rules in vogue.

The official, Sri M.Sarkars Rac, RM, ?arividi may be

informed .ocordingly.” |

. Als per this letter the service rerdered by the applicant earlier
: I

to the period he became major i.e., the boy serrice from 1-11-81

. to 31-5-82 .5 rejected for purpose of fixing his seniority after

He is regularised. ‘ ]
| :

3. This OA is filed praying fcr setting aside the impugned

| n

order No.RE-1/CM/Reg./95-96/Vol.11/123 dated 8-10-96 {Annexure-I)

and also counting that period for purpose of fixing his seniority

.i

4. The applicant relies on the judgementiof this Tribunal
| L
in CA.1445/95 dated 29-11-95 to state that he if entitled to count

after his regularisation..

the service rendered by him earlier to his becadming major (roy

service) for fixing his senjority as , Mazdoor after he has been
|

| : . ﬂ |
‘S, 3¢t OA.106/93 dated 3-9-96, wherein one of the Membe;é

(Shri R.RANGARAJAN, M(A)X was party tc that judgement/had held

that the service of the applicant in that OA for purpose of reckonine

regularised w.e, f,, 31-5-82,

10 years of service for regularisation can be éonsidered only w.e.f.

| .3



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AT HYDERABAD
" TR )

0.A._406/97.

M. Sankara Rao

Vs

1. The Sub-Divisional Engineer(Groups),
Telecommunication, Garividi,

2. The Telecom District Engineer,
Vizianagaram.i
3, The Chief General Manzger,
Telecommuniceations,
Doorsanchar Bhavan,
Nampally Statlonaoad
Hyderabad. '
4. The Chairma~, Teleccm Commission,
New Delhi. '

' Counsel for the applicant

Counsel for the respondents :

i
i
i

CORAM:

—— -

THE HON'BLE SHRI R.RANGARAJAN :

THE HONJBLE SHRI 'B,S, JAI PARAMESHWAR :
- D *

Mr.V.Bhimanna,

HYDERABAD BENCH

.. Applicant.

1
.. Respondents.

|

Mr.K.Venkateswara Rac

Addl.CGSC,

MEMBER (ADMN.)

MEMBER (JUDL.)

o2
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the date of attaining majority. The service rendered by the
applicant in that OA eagrlier to the date of attaining majority

i.e., the boy service cannot be counted for purpose of geniority

That OA was disposed of after considering the direction in OA.144%

dated 29~-11-95 which is relied upon in this OA. O0A.1445/95 was
based cn the reported judgement of the Calcutta High Court reporte

inm 1992 (3) SLJY 31 (Smt.Mira Bagchi & Bnother Vs. Gobinda Chandral
& Ancther),

6. In view of ®¥hat is stated above, the judgement in OA.
106/93 Aacided on 3-9-96 gquarely covered the various ccntentions
made in this OA. Hence, for the reasons giated in OA,106/93 this

CA is alsc liskle to be rejécted. Accordingly, it is dismissed at

the admission stace itself, No costs.
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